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ENrRLJ A4I1'4IsrRATIVE TRIBUNAL 
CU.LTACK BENCH: CUITACK. 

oi 	PLICAT10N No.801 OF 1994. 
Cuttack,this the 9th day of Februaryt  2001. 

THE MONO URIBLE MR. SOMNATH s0xi, 

THE HONoUI MR.G.NARAS LIM, 1BF14J UDICIAL). 

P .V .Raman Aged about 57 ye are, 
Son of late P.V.S.Marthi, 
At-Waltier,Po/Dist; Visakhapatnn, 
Aidhraprade sh at pre sent office of 
the Deputy Chief Yard Master,C/o.M.Sudhajcar 
Margaraj Colony,Meria Bazar,Cuttack1. 

Ap1icant. 

By legal pract itioz12 N/s uP .K .MalliLck, D.P .Kar,Advocate . 

-ye 

Union of Ifldja epresented through its 
Secretary to GorrzrEnt of Lndia in the 
Department of Railway New Delhi. 

Chief personrE]. 0fficer(p), 
South Eastern Raiiway,GarderiReach, 
Calcutta..43, 

3 • 	Div isional Railway Manager(p), 
S.E .Railway,Waltair. 

Respozxlents. 

By lel practitioners MZ.B.K.Ba1,MSC. 



ORDER 

Iir.somnath som,Vice-Chairman; 

.n this original Application the applicant has 

prayed frr a direction to the Rspondent5  to allow him the 

higheL. scale of pay of !s. 2375-3500/,. on the grounds urged 

by zim in the Original Application, 

Respondents have filed counter opposing the prayer 

of the applicant.No rejoinder has been filed. 

Applicant's case is that he joined the railways in 

1961 and was promoted to the rank of Assistant Yardmaster in 

1971 to the post of Yardmaster. in August,1983 and to the 

post of Deputy Chief yardmaster in Atzgust,1989.Applicant 

has stated that in order dated 1 .11.1994 at Annexure-1 

his promotion to the post of Deputy Chief Yard master in the 

scale of pay of Ps.20003200/ pae..zevised Is.700-900/.. was given 

effect to from 1.1 .3984 ,I-!e has stated that act ually his 

promotion to the post of Dy .Chie f Yardmaster should have 

been given e ffect tW from 1.1 .1983 but as he has not made any 

prayer inrespect of this it is not necessary to consider this 

aspect .Applicant has stated that he has filed representation 

on 2.12.1994 at Annexure3 stating that as his promotion 

to the post of Deputy Che f Yardmaster has been given effect 

' I 	to from 1.3. .1984 he should be given further promct ion along 

with service benefit5  given to all those who were junior to 

him but hacbeen promoted fuxther.But as his representation 

has not yielded any zesult,he has approached the Tribunal in 

the O.A. 

Respadents have filed counter opposing the prayer 

of the applicant.lt is not necessary to refer to the 

ave i2ne nts made by the Respondents inthe Ir counter because the Se 
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be referred to while considering the stmission made 

ri Bal,learned ASC appearirg for the Respondent 5. 

5. 	First point taken by the Respondents is that the present 

petition is not maintainable before us on the ground that the 

cause of action Was arisen outside the jurisdiction of this 

Tribunal and the applicant while filing this O.A. was also 

residing outside the jurisdiction f this Bench,prom the 

cause title of the petition we find that the applicant has 

described hznself as DeputyChief Yardmaster but has put his 

address as C/o .oz M.Sudhakar,Mangaraj Colony,Cuttack.This 

CA has been filed on 21 .12 .1994.From the representation of 

the appi cant at Annex ure-. 2 we find that this representation 

has been filed by the applicant on 2nd LEcember,1994 and in 

this representation hehas described hmselfas Deputy Chief 

Yardmaste r Walt air • Appi ic ant has made no ave Zfl nt that 

between 2.12.1994 the date of his representation and 21.12.94 

the date of filing this petition he has been transferred to 

a place within the jurisdiction of the Tribunal .From this 

it appears that the applicant filed the petition while 

he was seLving in the railway and was a place outside the 

jurisdiction of this Tribunal.It also appears that cause of 

\\ 

	

	action of this ease as referred to in the averment5 made by 

the applicant in his petition has arisen outside the 

jurisdiction of this Bench either at Garden Reach or at Waltair. 

Therefore,we hold that the 0.A, is not maintainable before us, 

Moreover,the applicant has asked for all further protional 

benefits at par with his juniors .He has not made who are the 

juniors and from which date promotional benefits have been 

allowed to them.On nrits Lothere fore, this CA is liable 
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t obe ie jecte ci. 

6. 	we have s€en the decision of Hyderabad Bench of the 

Tri.buria]. in OA No.1545/95 disposed of on 19 .6.98 .Stbject 

matter of that OA is different from the pze sent grievance 

of the appi icant be fore us • As the pre sent petition is not 

maintainable before Us it is not recessary to go further into 

the ave zme nt s made by the Re spo nde nt s with regard to the 

merits of bhe case of the applicant. 

7 • 	In the ze suit ,the re fore ,the OA is re je cted .No Cost S. 

MMBER( JUDICIAIJ) 	 vIcEca 

KNM/Q4. 


